
THE UNIFORM CIVIL CODE, ASSAM, BILL, 2026 

Sl. No Name of the Hon’ble Members Proposed Amendments 
1. Shri Sherman Ali Ahmed 

 
In Clause 1 of sub-clause (3) in between the word 

“appoint” and punctuation mark “.” 
occurring in last line, the following word 
shall be added- “and the code shall have 
only prospective effect” 

2. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 2, the words “Nothing contained in this Code 
shall apply to the members of any 
Scheduled Tribes within the meaning of 
clause (25) of Article 366 read with Article 
342 of the Constitution of India” shall be 
substituted by the following words- 
     “All contained in this code shall apply 
for the citizens of India throughout the 
territory of Assam.” 
 

 
3. 

 
Shri Akhil Gogoi 

In Clause 2 in between the word “India” and punctuation 
mark “.” occurring in last line, the following 
word shall be added- “except the age norms 
of marriage between man and woman shall 
be twenty-one years of age for man and 
eighteen years of age for woman 
respectively.” 

 
4. Shri Sherman Ali Ahmed Clause 2      shall be deleted. 

5. Shri Akhil Gogoi In Clause 3, the sub-clause (p)(iv) shall be deleted.  

6. Shri Akhil Gogoi In Clause 4 of sub-clause (vi) in proposed proviso, in 
between the word “morality” and 
punctuation mark “.” occurring in last line 
the following words shall be added- 
“provided what constitutes against public 
policy shall be specified by the 
government.”  

7. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 4, after sub-clause (vii) a new sub-clause shall 
be inserted namely- 
“(viii) the man may marry woman even 
having his wife living, provided the wife is 
suffering from prolonged unrecoverable 
diseases, incapable of any works and 
unsoundness of mind.” 

8. Shri Mehboob Muktar In Clause 7 of sub-clause (3), the word “prior” occurring 
in first line shall be substituted by the word 
“after”  

9. Shri Akhil Gogoi In Clause 10 of sub-clause (1), 
(i) the words “sixty days” occurring in line 6 

shall be substituted by “six months” 
(ii) the words “ninety days” occurring in line 

11 shall be substituted by “six months” 
10. Shri Akhil Gogoi In Clause 12  

(i) in sub-clause (1), before the word 
“Secretary” occurring in line 3, the words 
“Additional Chief” shall be added.  

(ii) in sub-clause (1), in between the word 
“notification” and punctuation mark “.” 
occurring in last line, the following words  
shall be added-  
“provided the Sub-Registers role should 
only be limited to administrative part 
(simply recording the claim). Any 
investigation into the claim of validity of 
marriage or of divorce or nullity of 
marriage shall be governed by the Judicial 
Courts and not by the administrative 
executive.” 

11. Shri Akhil Gogoi In Clause 13 of sub-clause (2)(i), in the proposed 
proviso the words “satisfy herself or 
himself” occurring in line 3 & 4 shall be 
substituted by the words “record the 
claims only” 

 



12. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 14, after sub-clause (4), a new sub-clause shall 
be inserted namely- 
“(5) Where the Inspector General of 
Registration uphold the rejection of 
memorandum of marriage by the Sub-
Registrar, both or either party, may within 
a period of thirty days from the date of 
receipt of such rejection from the 
Inspector General of Registration, prefer 
an appeal to the High Court and Supreme 
Court.”   

 
13. 

 
Shri Akhil Gogoi 

In Clause 15,  
(i) in the side note, the word “public” 

occurring in line 2 shall be deleted.  
(ii) the words “any person” occurring in line 

4, shall be substituted by the following 
words- 
“the members of blood relation preferably 
“full blood”, “half blood” and “uterine 
blood” or only authorized persons in case 
of subjudice matters or matters related 
thereto for personal privacy” 

14. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 17,  
(i) in sub-clause (1), the word “ten” occurring 

in line 4, shall be substituted by the word 
“five” 

(ii) in sub-clause (2), the words “three” and 
“twenty-five” occurring in lines 5 & 6 
respectively shall be substituted by “one” 
& “ten” respectively. 

 
15. 

 
Shri Akhil Gogoi 

In Clause 17,  
(i) in sub-clause (1), the words “penalty” and 

“ten” occurring in line 3 & 4 respectively 
shall be substituted by the words “late 
fees” and “two” respectively. 

(ii) in sub-clause (2), the words “punishable 
with imprisonment for a term which may 
extend to three months, or with fine not 
exceeding twenty-five thousand rupees, or 
with both.” occurring in lines 4, 5 & 6 
shall be substituted by the words “liable to 
pay penalty of rupees fifty thousand” 

16. Shri Akhil Gogoi In Clause 18 in sub-clause (1), the word “penalty” 
occurring in line 13, shall be substituted 
by the words “late fees” 

17. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 19 in sub-clause (1), after the word “rupees” 
occurring in last line, the following words 
shall be inserted-  
“and shall be placed under suspension and 
departmental proceedings shall be drawn.” 

18. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 24  
(i) the word “No” occurring in line 1 shall be 

deleted. 
(ii) the words “in good faith” occurring in line 

3 shall be substituted by the following 
words- 
“willfully wrong and biased”  

 
19. 

 
Shri Akhil Gogoi 

In Clause 24  in between the word “thereunder” and 
punctuation mark “.” occurring in last line 
the following words shall be added- 
“provided that in case of leakage of 
private registration data or any 
administrative error which could damage, 
malign or could lead to harassment or loss 
of image or a person, the Sub-Registrar or 
concerned officials would be liable for 
punishment with imprisonment for six 
months”  



 

20. Shri Wazed Ali Choudhory 
Shri Jakir Hussain Sikdar 

Shri Nurul Huda 
Smti Baby Begum 

Shri Abdus Sobahan Ali Sarkar 
Md. Nurul Islam 

Dr. Joy Prakash Das 
Shri Zubair Anam Mazumder 

Shri Jakaria Ahmed 
Dr. Asif Md. Nazar 

Shri Abul Kalam Rashid Alam 

In Clause 25  the word “not” occurring in line 2 shall be 
deleted.  

 
21. 

 
Shri Akhil Gogoi 

In Clause 25  in between the word “Code” and 
punctuation mark “,” the following word 
shall be added- 
“which shall be tabled in the Assam 
Assembly for public consultation and 
legislative oversight before becoming 
binding” 

22. Shri Akhil Gogoi In Clause 387  in sub-clause (1) 
(i) the word “shall” occurring in line 2 shall 

be substituted by the word “may” 
(ii) in between the word “prescribed” and 

punctuation mark “.” occurring in line 4 
the following words shall be added- 

           “provided that the submission of the 
statement of live-in relationship shall be 
voluntary in nature.” 

23. Shri Akhil Gogoi In Clause 390  the words “and submit a statement of 
termination in the prescribed format and in 
the prescribed manner to the Sub-
Registrar within whose jurisdiction such 
resident(s) ordinarily resides, and provide 
a copy of such statement to the other 
partner in case only one of the partners 
terminates the live-in relationship” 
occurring in lines 2 to 6 shall be 
substituted by the words “in his/her own 
volition” 

24. Shri Akhil Gogoi In Clause 391  in sub-clause (1) 
(i) the words “five-in” occurring in first line 

shall be substituted by the words “live-in” 
(ii) the word “and” occurring in line 4 shall be 

deleted. 
(iii) before the word “also” occurring in line 5, 

the word “and” shall be added. 
25. Shri Mehboob Muktar In Clause 393  in sub-clause (1)  

(i) the words “punished on conviction by a 
Judicial Magistrate with imprisonment for 
a term which may extend to three months 
or with fine not exceeding ten thousand 
rupees or with both” occurring in line 4 to 
7 shall be substituted by the words “liable 
to pay late fees of two thousand rupees”  

(ii) in sub-clause (2) the words “punishable 
with imprisonment for a term which may 
extend to three months, or with fine not 
exceeding twenty-five thousand rupees, or 
with both” occurring in line 7 to 9 shall be 
substituted by the words “liable to pay 
penalty of rupees twenty five thousand” 

(iii) in sub-clause (3) the words “punished on 
Conviction by a Judicial Magistrate with 
imprisonment for a term which may 
extend to six months or with fine not 
exceeding twenty-five thousand rupees, or 
with both.” occurring in line 3 to 6 shall 
be substituted by the words “liable to pay 
penalty of rupees fifty thousand” 

26. Shri Akhil Gogoi In Clause 394   
(i) in between the words “woman” and “gets” 

occurring in first line, the words “or man” 
shall be added. 

(ii) in between the words “her” and “live-in” 
occurring in first line, the words “or his” 
shall be added. 

(iii) in between the words “she” and “shall” 
occurring in first line, the words “or he” 
shall be added. 
 



(iv) in between the words “her” and “live-in” 
occurring in line 2, the words “or his” 
shall be added. 

 
(v) in between the words “she” and “may” 

occurring in line 3, the words “or he” shall 
be added.  

 
 

27. Shri Sherman Ali Ahmed In Schedule (I)  
 

(i) In List- I the Sl. No. 34, 35, 36 & 37 shall 
be deleted. 
 

(ii) In List- II the Sl. No. 34, 35, 36 & 37 
shall be deleted.  
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